DELHI LEGISLATIVE ASSEMBLY

BULLETIN PART -1I

(General information relating to Legislative & other matters)

Thursday, 6t September, 2001 /Bhadarpad, 15, 1923 (SAKA)
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COMMENCEMENT OF THE TENTH (MONSOON) SESSION OF THE SECOND
LEGISLATIVE ASSEMBLY OF THE NATIONAL CAPITAL TERRITORY OF DELHI

Members are informed that the tenth (Monsoon) Session of the Second
Legislative Assembly of the National Capital Territory of Delhi will
commence on Monday, the 24t September, 2001 at 2.00 p.m. in the
Assembly Hall, Old Secretariat, Delhi.

ALLOTMENT OF DAYS FOR THE TRANSACTION OF BUSINESS DURING THE
TENTH SESSION '

The sittings of the Legislative Assembly for the transaction of business have
been tentatively fixed for 24,25,26,27,28 September, 2001 andlst October,
2001.

TIME OF SITTING OF LEGISLATIVE ASSEMBLY

The sitting of the Legislative Assembly shall commence at 2.00 p.m. and
continue till it is adjourned for the day unless Speaker directs otherwise.

NOTICE OF QUESTIONS AND HOLDING OF BALLOT

Under Rule 33 of the Rules of Procedure and Conduct of Business, not less than
12 days clear notice of questions is required to be given by the Members. Under
Rule 36, the Members can give notice of a maximum of five questions in a day
(including Short Notice, Starred and Un-starred Questions). In case any member
gives notices of more than five questions on any day, only his/her first five
notices will be taken up and the remaining notices shall be deemed to have been
rejected.
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ALLOTMENT OF DAYS FOR AN SWERING QUESTIONS DURING THE TENTH -
SESSION (RULE 37)

For the tenth session, the days for answering questions by Ministers in respect of various
Departments have been set out as under:

8.No. Department Date of Last date for Date of
sitting receipt of holding

questions for ballot for

the Deptt. in determina-
Col.2 tion of

priority for

oral answers
i 2 3. 4, 5.

; Administrative 24.9.2001 10.9.2001 10.9.2001 at
Reforms, General (Monday) 5.00 PM
Administration, upto 3.00 PM)

Education, Training
8 Technical
Education,  Higher
Education,
Languages §

2. Home, Revenue, 25.9.2001 11.9.2001 11.9.2001 at
Planning, (Tuesday) 5.00 PM
Cooperative, upto 3.00 PM
Prevention of Food
Adulteration,

Services, Medical &
Public Health

3. Food & Supplies, 26.9.2001 12.9.2001 12.9.2001 at
Public Relations, (Wednesday) 5.00 PM
Sales Tax, Finance, upto 3.00 PM
Urban Development,f
Family Welfare, -f
Transport +

- Land & Building, 27.9. 2001 13.9.2001 13.9.2001 at
Irrigation & Flood (Thursday) upto 5.00 PM
Control, Industries, 3.00 PM
Water, Power . |

5. Excise, Environment, 28.9.2001 14.9.2001 14.9.2001 at
Development, (Friday) 5.00 PM
Tourism, Election, upto 3.00 PM

Employment, Law &
Justice, Welfare of
SC/ST, Information

& Technology

6. PWD & Housing, 1.10.2001 17.9.2001 17.9.2001 at
Labour, Social (Monday) 5.00 PM
Welfare, Vigilance, _ upto 3.00 PM
Jail, Gurudwara
Election, Forest &
Wild Life
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NOTE :

1. Notice of questions for the Tenth Session will be received with immediate
effect. :

2. A member may give notices of upto five questions in a day including
Starred, Un-starred and Short Notice Questions.

3. Members may kindly note that if notice of any question is received after
the last date and time in respect of various Departments vide Col.
No.3&4 on pre-page, such a notice shall stand disallowed. The time for
receipt of notices shall be upto 3.00 P.M.

4. Where the question draws a reference to a news item published in a
national or local daily, the question in order to be admissible, must be
accompanied by the relevant clippings of the news item. The questions
not accompanied by relevant clippings are likely to be disallowed.

5. The clubbing of questions will be done in case several notices of
questions on the same subject matter are received. Notices of questions
subsequently received and repeating in substance the same subject
matter are liable to be disallowed (Rule 31 (vii).

6. Members are requested to indicate clearly and legibly their priority in
respect of question. If no priority is indicated, the same will be decided
according to the Rules.

7. Ballot will be held in the room of the Secretary (Room No.49) at 5.00
P.M. Hon'’ble Members are welcome to participate in the balloting.

8. Members may kindly note that notices of questions relating to day-to-
day administration and functioning of Municipal Corporation of
Delhi may not be entertained. The same are liable to be disallowed
under Rule 31(xiii).

SPECIAL MENTIONS UNDER RULE 287

Members who want to raise matter under Rule 287 may give notice of the
same by 11.00 A.M. on the date the matter is proposed to be raised.
Balloting for fixing inter-se priority for the first 10 notices will be held in the
room of Secretary at 11.15 a.m. on each day. Hon’ble members are requested
to participate in the balloting.

Members are requested to confine the text of the special mention to 10-15
lines only and not to deviate from the original text while raising the same on
the floor of the House. The matter should relate to only one Department and
one issue and for which the Government of Delhi is responsible.

PRIVATE MEMBERS’ BUSINESS

The sitting of the House to be held on Friday the 28t September, 2001 has
tentatively been allotted for private members’ Bills and Resolutions. The
notices of Private Members’ Bills and Resolutions will be received upto

S



3.00 P.M. on 12% September, 2001. The Balloting for inter-se priority will
be held on 12t September, 2001 at 5.00 P.M. in the Room No.49 of Secretary.
Members are welcome to participate in the Balloting.

PROCEDURE OF NOTICES

a) Kind attention of the members is invited to Rule 265 of the Rules of
Procedure and Conduct of Business in the Legislative Assembly which
reads as follows: -

1. Every notice required by the Rules shall be given in writing
addressed to the Secretary and shall be delivered in Notice Office
during working hours.

2. Unless otherwise provided in these Rules, a notice received in the
Notice Office at hours after those specified in the preceding sub-rule
shall be treated as given on the next opening day.

b) Every notice should be signed in ink by the member giving the notice,
indicating his division number and name in Capital letters and should be
deposited in the Assembly Notice Office.

c) All notices delivered in the Assembly notice office are date-stamped and
the time of receipt is also indicated thereon.

d) The Assembly Notice Office is responsible for transmission of the notices
to the Branch/Officers concerned without delay. Members are, therefore,
requested not to deposit their notices either at the table of the House or
with any other Officer/Branch of the Assembly Secretariat. If any
Member does so, it is not likely to be taken note of.

e) The hours specified for the receipt of notices by the Assembly notice
office are between 10.00 A.M. and 3.00 P.M. on the date mentioned for
the same. Notice left at the notice office after 3.00 P.M. would be treated
as having been received at 10.00 A.M. on the next working day. This is
not intended to preclude the members from sending notices addressed to
the Secretary by post.

VISITORS GALLERY

Attention of the Members is invited to the directions issued by Hon’ble
Speaker under Rule 291 of the Rules of Procedure and Conduct of Business in
the Legislative Assembly with regard to admission to the Visitors Gallery. The
directions inter alia provide that application forms for the issue of visitors
gallery passes must be submitted by 5.00 P.M. on the working day previous
to the date for which the gallery passes are required. For example, application
for the gallery passes meant for sitting of the House on 24t September, 2001
will be accepted upto 5.00 P.M. on the earlier working day ie., 21st
September, 2001  (22-9-2001 & 23-9-2001 being holiday). Similarly,
applications for gallery passes for the subsequent dates would be processed
and issued in the like manner.



The seating capacity in the visitors’ gallery being limited, not more than two
passes shall be issued to a member for each sitting. No admission cards for
the visitors Gallery will ordinarily be issued on the same day.

Members are requested to recommend issue of ga]lery passes for those visitors
whose antecedents are well known to them.

NOTE: CELLULAR PHONES, PAGERS OR OTHER ELECTRONIC GADGETS
ETC., IN THE HOUSE MAY KINDLY BE KEPT SWITCHED OFF.

SIDDHARATH RAO
OFFICIATING SECRETARY



DELHI LEGISLATIVE ASSEMBLY SECRETARIAT

TENTH (MONSOON) SESSION.
PROVISIONAL CALENDER OF SITTINGS

24T September, 2001 Government Business
(Monday)

25th September, 2001 Government Business
(Tuesday)

26t September, 2001 Government Business
(Wednesday)

27t September, 2001 Government Business
(Thursday)

28th September, 2001 Private Member’s Business
(Friday)

29t September, 2001 Holiday

(Saturday)

30t September, 2001 Holiday

(Sunday)

1st October, 2001 Government Business
(Monday)



b ey

fiedht fener o
TR A2
greafaar 6 faasey, 2001/ WRYS 15, 1923 (%)

L - 164

V)

(2)

®)

)

Wmmmawﬁﬁmwiaﬁwwm |

' WMﬁﬁﬁm%ﬁmt%memﬂwm

mmmwm&mum, 2001 Pt SFUIESE 2.00 Tt & fremat w0
wuoE, Qo uhmed, et & wee g |

@ wn & Aum o Beage & B Rl o1 wEcs |

ot Rrres 3 Awes @ 1 363 swardl die W 24, 25, 26, 77, 28 Rewae
A 1 sy, 2001 3 By FeiRa A Ag e |

Breas wn 3t sl o1 S |

maammwmatﬁuﬁmﬁwmz:mmmm
A ag a5 a0 o as 38 ou e @ B wbn & ov R e |

e Lopry LS SRELEE

uzel &t gaeg gd A3 sears |

e e & Ul o D rave RrmE-33 @ sl e AsERY BRedl g

et ) g Ao T T 5T & o § o 12 e 3 e 3 e § |
Br-36 3 Jiaola weRd (3T I U, ARt weer aa i U Hild)

o R @ g Saw uia ugelt B FEeg T BRI § | it B ween @ e & 53
ma'mmawmmmmmmwamm

i R RS pomoy et

Sy epasug g el ool |

29 &



(5) <od wx $ dus urel o 3w I 3 B Rell o1 spAca (foraan-37)

#Breit grer et v 3 Rl ool & S wost o oo 39 3 B

Rrrensene Reit ot BefRa Pm oy —
sowo fAwmer 3o o ik Fion-2 A wirod AR A
Falu U se Bt A umbed
@ - BrefRa wea
oL 3 B2 dBfEer
¢ 3 @
- ia’ L
1 2 3 4 5
1 UBIRIoRD SUIT, THaAed 24-9-2001 10-9-2001 10-9-2001
e, Rum, uRmor (eRwme) (ehaare) 5 5o
ud awsiet Bin, 3w ' 3 53 %
B, s '
(2) =®, uowa, Ao, EEHI, 892001 11-9-2001 11-9-2001
wrE, #ubae, gag, Rfeen  (Fooar) (sorerare) 5 &t
od wer-waeed] 3 §ol 9
(3)  mE vd wwRw, 26-9-2001  12-9-2001 12-9-2001
weREas, : () (guaw) 53a
e, fie, omdt RBewr | 3R a5
uftare seenor affuges
(@) oo was, R 27-9-2001 13-9-2001 13-9-2001
i a1z Briswr, el (yeeofiarw)  (geeuita) 5 %3t
o, It | 3 g0 %
(5)  owmwrdl, wafaeor, B 28-9-2001 14-9-2001 14-9-2001
ufcss, e, AE0 mfafm (rwam) (egpare) 5 g
ot wewor, e Tl Wl | 3 g
2



(6) O Bmfor B gd gafior 140-2001 17-9-2001 17-9-2001
A%, TRV HoooL TDal (cham) (eBamre) 5w

1 et o 3 B uwell 61 g acee e & wa Bt wndoll |

2 wEa OB foe & anifda, sarifa uwsl uida 396 uig weell S gam J uad § |

3 ey waey guen st ¢ & oion 3 ol 4 3 g aik i el &
et el uver O gpaen sifda B olie wae & oA una Sl ot Yelt e
el st ondell | FOSHG U SUet B HAS HUTESE 3:00 T A & |

4 gt woet 7 fel et srerar el 45w erare-us 3 i i
AR B s e o, agt U uver o angy aeust 3 3T v Sl
TRl o Baet sicell Beew WATAS & | §E e @ forer uvell & e St
SIS o ieet sl il B ool 368 swdlga e [ oW |

5 urelt St wyEn dao 3w Raf # e wdon, o wr Sl ave $ Ba o
u5a & uett B epasny una Eef | wie A wia i ol ggend, aft e
A & weft ghoft oY 36 Bre-31(7) & siaola sredier oy o wndon |

6 e Traeet & smpoed 5 & ueet u susl umabear o1 dda voem AT el 6 1 | 9l
warm o eda st R onw ¥ @ wabem o Befa Rrelt $ seeae R ondon |
7 ueelt Bt A3fer vl & o (B0 49) A 5:00 TR Fgs B owAsh | o ARl HEw

Ao 3 wnita 98 S g B ¥ |
8 SR BEET U e & B ek soe Bew @ ARw vums A srivont @ wEita
Taeng & 4 ong | 3% uve 91 B 31 (13) & sinola e Sv e oo |

(6) form 287 & sadla sy 3w

ot Faelter Tieer B 287 § dioel g sedva & At 9 R Re/f 1 s wsd &,
wenidn R ¥ epoen 3w e qafger 11:00 93 9% T eEpa § | WA 10 SpEeusit B urbear
BmiRa Tea 3g e uds Re qalgs 11:15 a9 i, Bus o S 55 3 K w2l |
i et & 3di2er Bt ulber & wor 3% ¥g Sde P owark |

et & Fspde e onar ¥ B 8 e 3edw $ wo it $ao 8-10 oget 9% & Wi

w2 e waw 3 6 wHa 3w A B o) T $a Ao uo § U | B $ap o & e
oo 732 & Bt e Iy |



(7) AT ared uqedt o o

(8)

©)

wrare 28 [, 2001 amwﬁmﬁwﬂmmmmmmm
3 RAust A et S g aERa R ol ¥ | 3r EeTTiieedt © ARust ol vewdt 3
m1}%m1ﬁm3:wﬁﬂﬁmﬁw | sraBrar 3 43R whn @ o5
ﬁﬂzmﬂa@ﬁﬁm@ﬁﬁtﬁﬁﬁqn+zomﬁmsm gor &t onaelt |
mﬁumﬁm&ﬂ%&ﬁu&mimiﬁ%mmt I

siftet & ulvw

@)

®)

()
®

®)

mmmmmmﬁmwwmmzemmm
Fmwmt Rt .
(1) o st Rt Bt & sl wEvaem 8, viE B el T W
| e wa & @ ool ol 0 o o & sRbew @ Ao § T |
@ o o Rt 7 e S0 & 8, shide ot aaoa  Sufe Gl
2 e & 30w o el v # T 8, 9 9o R e
a3 R v g ensh ool |
ﬂﬁaﬁaﬁmﬂﬁuﬂmwwmmmmw&@m#
mm%weﬁﬂmwﬁa@q&nﬁﬁmm%amw
# v suen Ty |

' renss eon  sifee swing A fg o1 ekt SRed ux A A g A HiZE wa

Fva &1 T A s e o ¥

s v Stes e vt 9 epemet 31 B fovs 53 B T/
wftie o O Tea @ B sl ¥ |z, eaeEt & ason § B 2 sl
wafﬁmmwzﬁMEﬁMM$ﬁwﬁmmﬁ%
aﬁﬁmwﬁwtamwﬁmwﬁmmmm
f&mmaﬁﬁammi@ﬁaﬁmmﬁ%ﬁ&%ﬁﬁwmﬁq
JeoRan PRt B 10:00 T3 § FOUGH 300 IR D AT E | epen Seiod 3
mazmmﬁmammﬁmw&mﬁmz 10:00 &3t feem
FIBH U lwmﬁmmﬁmmaﬁzﬁmmmﬁ
gRm & dfa s ity |

<zfe Saf uder oA

mmmmwﬂmmmmmmwmmﬁ
%mzmﬁaﬁwhmﬁuww&fﬁaﬁtmmﬁmmt | TP -
mmamt%mwammmmammﬁw

1l



feaofy:

g uer sy i, 3% B & Of g ot e B A 5:00 I T HT W
B o | FarEeond 24-9-2001 B B8 A we Bt 0w & By el Juf 3 B2
FAtes ust g w1 T amafq 21-9-2001 B (22-9-2001 T 23-9-2001 P FISW B
3 PIEVT) ATES 5:00 IO 7 T B oA | weh v Agdl Dl $ daf
udn wsit & B adqe usit ue wward o ool e 3 gl v @ e B
oaEt |

ofe Guf 3 3oi @ BBy NP vae 98 @ S0 IT BeEd I UAS 305 @ B
& At yder ux o @8t Ry oaget |

i daf & By vdn-ax wemeam It e ot st B3 sl |

vt & g B 3 daw 3ot et A el duf udm-um wndt oY, R Al
R A nSt-wili owa &t |

o degoe Slowler miy s & A & v |
af% el sRvmsr 3 S § of 38 WA 3T =S
WS uca A 9 Ragdg @ |

forgref o
o uRm



24 feae, 2001
A
25 faswe, 2001
HOTHATE
26 fRsewe, 2001

Hare
27 Baasge, 2001

geegidarR
28 Basae, 2001

YSAX

29 R, 2001
iz

30 fasme, 2001
e

1 IEREEE, 2001
SFRATE

et faener e wfuaeg

TeRTl (FeEgs) B
Aot o1 el Afy-as

OB B

TEPISE B

ETHRL B

RSB B

3¢ weet

TP I

DD



